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ACT No. XVI or 1878.

PassED BY ToE GovERNOR GENERAL OF INDIA 1IN CoUNCIL.

(Received the assent of the Governor General on the 16th October
1878).

An Act to amend Act No. IX of 1878 (for the
better control of Publications in Oriental lan-

guages).

HEREAS by Act No. IX of 1878 (for the better Preamble.

control of Publications in Oriental languages),
section five, it is enacted that, when any publisher or
printer is called upon by a Magistrate or Commis-
sioner of Police to execute a bond under that Act in
respect of any newspaper, the publisher of such news-
paper may deliver to such Magistrate or Commissioner
an undertaking in writing to the effect that no words,
signs or visible representations shall, during the year
next following the date of such wundertaking, be
printed or published in such newspaper, which have
not previously been submitted to such officer as the
Local Government may appoint in this behalf, by
name or in virtue of his office, or which on being so
‘submitted have been objected to by such officer, and
that when such undertaking has been so delivered, no
such bond and no such deposit as is mentioned in sec-
tion four of the said Act shall be required from the
publisher or printer of such mnewspaper durmg the
said year;
And whereas by the last paragraph of section eight
of the same Act it is provided that the publisher of
any newspaper may, on the publication of a notice in
- respect thereof under section six of the said Act, and
before anything has become liable to forfeiture under
the said secmon eight in respect of such newspaper,
deliver
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deliver to the Magistrate of the District, or to the
Commissioner of Police in a Presidency-town, within
the local limits of whose jurisdiction such newspaper
is published, an undertaking as aforesaid, and, if such
Magistrate or Commissioner accepts such undertaking,
nothing shall become liable to forfeiture as aforesaid
between the date on which such undertaking is so
accepted and the end of the period for which it is
given ; ;

And whereas by the same Act, section eighteen, it
is enacted that, when any publisher of a newspaper
has given any undertaking as aforesaid, and during
the period for which such undertaking is given, any
words, signs or visible representations which have not
been submitted to the officer appointed as aforesaid,
or which on being so submitted have been objected to
by him, are printed or published in such newspaper,
such publisher and the printer of such newspaper
shall be punished with imprisonment for a term which
may extend to six months, or with fine, or with
both; -

And whereas it is expedient to repeal the enact-
ments and proviso hereinbefore recited and the refer-
ence in section three of the said Act to the said sec-
tion five ; It is hereby enacted as follows ;=

1. The following portions of the said Act are
repealed (that is to say): sections five and eighteen,
the last paragraph of section eight, and in section

18, and parte three, the words “and subject to the provisions of

of sections 3
and 8.

section five.”




